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or shot by British Government and who saeri-
fied their lives in Asad Hind Fauj lberation
offensive ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT) : (»} Al freedom fighters who
have undergone imprisonment in the cauwse
of freedom of the country for a period of
not less than six months areeligible for Tamra
Patras which will be distributed at seversl
ceremonies to be held throughout the aopiver.
sary year. The men of the Indian National
Army, and the Royal Indian Navy would aho
be eligible if they fulll the criteria ladd down.

{b) and (c). The question of conferring
posthumous honour on  freedom  fighters/man
tyrs has not yet been considered.

Survey of Natural Reseurces

2270, SHR1 P. M. MEHTA
SHR1 PURUSHOTTAM-
KAKODKAR :

Will the Minister of SCIENCE AND
TRCHNOLOGY be ploased to state :

() whether Planning Ministry is conmder-
ing to have comprehennve survey of the couns
try’s natural resources ;

(b) whether any scheme in regard to the
survey for natural resources has been prepared
and if s0, when the survey will be cooducted ;
and

{c) whether Government feel that the
degree of development of a country depends
on its capacity to make bhest pomsible wse of
patural resources at its disposp! ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SGIENCE AND
TECHNOLOGY (SHRI C. SUBRAMANIAM):
(a) and (b). The Planning Commission 1n Sep-
tember Iast year appownted 12 task forees to re~
sommend measures for the jantensification of
survey activities of various natural resources in
the country. Thesc task forces were in the
following specific ficlds ;

1. Coal & Liguite.

2, Atomic Encrgy Mincrals,

3. Noo-Fervous Group of Mincrals,

4, Fervous Group of Minerals.

3. Induastrial (Non-metallic) Minerals,
6. Marine Survey for Living Resourees,
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7. Marine Survey for Non-living resources,
8. Grouadwater Resources.

9, Surface Water Resources.

10, Aerial Survey.

1, Land & Sofl Resources.

12, Forest Reswourees.,

The task farces have submitted their reports
recently and the Core Committee of the Plann-
ing Comomission sa considering how these recoe
mmendations could be implrmented.

(¢) The Goverament agrees with the Hom'e
ble Member that country’s devclopment dew
pends 1o a great extent on best possible explole
tanon of its aatural resources, The sefting up
of these task forces u one of the steps taken
up in this darection.

Prosscntion of Pubilic Servants and Private
Persous by QUL RB. L

2271. SHRI P. M. MEHTA
SHRE P. GANGADER :

Will the PRIME MINISTRR be pleamd
to stete 2

{(a) whether the Central Bureau of Investi.
getion prosecuted 22 public sorvants and 39
private persons duning May, 1972;

(b} whether Uemtral Burewn of lavestiges
ton also secured convictions ageingt sune pers
soms and imposcd fines oa the persons o the
firms convicted ; and

{c) if »0, the particulars thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS AND IN
THE DEBPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) The
Central Buresu of Investigation proseowsed 23
public servants and 37 private persons during
May, 1972.

(b) and (c). 17 public servants (1 panetted





